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The Lok Sabha met at 5 P.M,
[Z\ﬂt. SPEAKRER 11 the Chair)

'RE. INFORMATION ABOUT THE
HEALTH OF SHRI JAYAPRAKASH
NARAYAN

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Speaker, Sir, we have
been made a laughing stock of the
whole world to-day. We must have
an explanation and apology of the
Prime Minister (Interruptions); noth-
ing less than that... (Interruptions)
an immediate explanation for this
blunder. ... (Interruptions).

SHR! SAUGATA ROY (Barrack-
pore): Sir, we have given notices ot
privilege motion against the Prime
Minister; he has misled the House.
This is a very serious matter This
august House has been put to shame.
My notice is already there with you
for adjournment motion, privilege
issue against the Prime Minister.
This House cannot be taken for
granted. ... (Interruptions) Before
the Prime Minister makes a statement,
we should be permitted to ask certain
clarifications because this House is
sitting specifically to correct a mistake
we made in the morning. Before the
Prime Minister makes a statement,
we should be entitled to ask certain
clarifications .. (Interruptions)

SHRI EDUARDO FALEIRO: Noth-
ing short than resignation of this
Government will do.... (Interrup-
tions). He is responsible; this Govern-
ment must resign; nothing short than
this will do. The Home Minister
must resign...... (Interruptions).

SHRI A. ¢. GEORGE (Mukenda-
puram): Sir, before the Prime Minis-
ter speaks, let the whole House record
its happiness and gratitude to God
that JP ig alive.... (Interruptions).

MR. SPEAKER: I am on my legs.
Certain adjournment motions have
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been given notice of. I am admitting
the adjournment motion, I shall fix
up the day either tomorrow—tomoi.ow
the only difficulty is that it is a Pri-
vale Members’ day—or Monday, which
ever ig convenient. 1 will luok into
the matter.

SHRI A, C. GEORGE: I am plead-
ing for matter of courtesy. Let the
whole Houge record its thanks to God
that JP is alive. This is the first
thing. 1 insist on this... (Interrup-
tions).

MR. SPEAKER: I have told you

that I am admitting the adjournment
motion.

SHRI A. C. GEORGE: Before the
House takes up anything, let the
whole House join in conveying our
thanks to God that JP ;g alive.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker, Sir,
I deeply regret and apologise for the
mistake that has been committed in
the information that was conveyed to
the House 1in the morning. but 1t was
not done thoughtlessly or casually...
(Interruptions).**

MR SPEAKER: Do not record.

SHRI MORARJI DESAI: If my
hon, friends think that thiz is a
matter on which the Government
should resign, I am ;ot going to
oblige them . (Imterruptions)

MR. SPEAKER: Mr. Lakkappe,
please. .

SHR1 MORARJI DESAI: If they
&> not want to hear me, what am I to
do? (Imterruptions).

MR, SPEAKER: The House wents
to hear the Prime Minister,

SHRI C. M, STEPHEN (Idukki):
Let us hear the statement. Let us
hear.

SHRI MORARJI DESAL: It they
don’t want t0 hear me, I cannot sey

:-'Not recorded

L]
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what happened, and how it happened.
1 ghould like to explain, For the last
2 days. 1 have been hearing, and
getting reports every few hours, about
the health of Loknayak Jayaprakash
Narayan. And it wag all the while
reported that his condition was criti-
cal. I was told that his heart had
ceased to function 42 hours ago. Bu!
again I wag told that he had revived.

SHRI ¢. M. STEPHEN: Who gave
this information?

SHRI MORARJI DESAI: I am
talking of the earlier information from
the hospital. Now I am coming to the
information which I received today.
(Interruptions) Because of this, there
was constant contact with me by some
Members who said I must adjourn
the House the moment this happened.
It means everbody was expecting this
to happen all the while.

SOME HON. MEMBERS: No, no.
SHRI MORARJI DESAI: No use

saying ‘no, no.'. (Interruptions) It was
at  12.30..(Interruptions) that a

meassage wag received (Interrup-
tions)
MR. SPEAKER: Please; order,

order,
(Interruptions)

SHRI MORARJI DESAI: At about
12.30, a message WwWas received. . (In-
terruptions)

MR. SPEAKER: Please: order
order.
' SHRI MORARJI DESAI: At about

12,30, a message Wwas received..(In-

terruptions)

MR. SPEAKER: Please; order,
order. .

SHRI MORARJI DESAI: - At 1230,
a message ' was recdvgd from the
‘Chief Secretary of Maharashtra Gov-
ernment that a: plane should be kept
yeady to take him to Patna in case this
happened because ‘his . condition is
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critical, and that arrangements should
be made for a gun-carriage to take
the body vig certain places, and those
arrangements should be made. But
he did not say that he had passed
away. That is true, because I verified
it. But soon affer, I received infor-
mation from the Director of Intelli-
gence Branch, that he had received
from hig deputy in Bombay, informa-
tion which was conveyed to him from
the Commissioner of Police’s office
that Jayaprakash Narain had passed
away. And when I received thig in-
formation soon after the other infor-
mation, I did not wait to enquire
furthery Somebody else came and
told me the same thing. That was
some official, who told me. I cannot
place him just now. And then we in-
formed. After the House had met
and we spoke and the House adjourn-
ed and I went back and within 15
minutes I received the correct infor-
m.ation that he is alive. He is on
dialysiz; though he is eritical. Well,
I was happy (Interruptions) to learn
that the earlier information was
wrong; but it was a mistake,

SHRI HARI VISHNU
(Hoshangabad):
terruptions)

KAMATH
A blunder. (In-

AN HON. MEMBER: A Himelayan
blunder.

SHRI MORARJI DESAI: [ agree
it was a blunder, no doubt. I don't
think it was Himalayan blunder, I am
not prepared to accept that kind of an
epithet, because these things have
happened before. This is not the first
time. (Interruptions)

MR. SPEAKER: Why can't you
hear?. ‘

(IruempfionS)

'SHRI K. LAKKAPPA (Tumkur):
He is justifying. (Interruptions)

SHRI MORARJI DESAL I only

‘hope and pray that this wrong pub-

lication of the news of his death gives
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- him ten years more of life; g5 I have
always believed and that is what has

happened.
(Interruptions)

This is the good which may come out
of the blunder. That is what I hope.
I have always believed it. This is not
the first time that I am saying this.

SHRI K. LAKKAPPA: Punishment
is not necessary?

(Interruptions)

SHRI MORARJI DESAI: That is
all right. The punishment is that I
am giving an unqualified apology to
the House and also to the nation; it
is not merely to the House. I have
no hesitation in doing this, but that
does not mean that I have dvone a
crime. And if anybody says that,
well, he i; welcome to say that, be-
cause they are only trying to find out
a fault with me and they would be
very happy if I disappear.

SHRI K. LAKKAFPA: You have
to discharge your duty.

(Interruptions)

SHRI MORARJL DESAI: I cannot
do that. I am also discharging my
duty.

(Interruptions)

MR, SPEAKER: What ig all this?
This is not an occasion for a banter.

SHRI MORARJI DESAI: The
Houge was sitting at that time and if
I had deluyeq in bringing the infor-
mation here, then it would have been
said I was remiss in honouring him
and giving a tribute to him. That is
what T would have been told as it
happened once before elsewhere, not
here. Therefore, this was done. I do
not want to cite previoug instances or
anything, because there is no question
of justifying a mistake which has
taken place by another mistake that
took place before or any instance that
may have taken place before.

I have agked the Director of IB to
find out ‘from - the Deputy Director
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who gave him information, why he
did 50 and then pne can take wuction

about it. 1 camnot do it immediately .
because he is in Bombay; he is aiready
there in connection with it. This is
how this mistake took place. We.
hope and pray that thiz mistake gives.

him ten years more of life and early

recovery.

SHRI C. M. STEPHEN (Idukki):’
Sir, 1 join the Prime Minister in the
wish and desire with which he closed
the statement. But there are one or
two pbservations I would like to make,
Let us remember that we are the Par-
liament of India. Any presentation
that iy made to this House is o be
made after thorough investigation,
full satisfaction, with all seriousness.
The question is whethey that has been
done that way. There can be many
a slip between the cup and the lip;
there can be many a remissnesg which
all of us can understand. But when
the information is passed on to the
Lok Sabhg with respect to a person of
such eminence and about whom
anxiety is brimming up in the hearts
of the Members of this House, one
should make a hundred times sure,
one should be doubly concious before
one makes that fatal announcement
before the House. I was surprised
when the Prime Minister gaid that he
was told so by the IB., I would like
to know irom whom it is that the in-
formation about the death of person
is to be confirmed by the IB and in-
telligence officers. I suppose you have
got a Medical Ministry; I suppoge you
must be told by the doctor concerned
that Mr. Jayaprakash Narayan had
passed away. Did you ascertain from
the intelligence officers where they
got the information from? Somebody
giving information to your local man
and that man passing on the informa-.
tion and then making an announce-
ment of all the places in the Parlia-
ment of India that Jayaprakuh
Narayan had passed away, is it &
matter which should be taken lghtly?
T am sotry that the Prime Minigter
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made an observation that it was a
blunder, but not such a blunder and
all that. I thought that at least in this
matter, he would have had the humi-
lity to tell us that he committed a
Himalayan blunder. It wag a Hima-
eyan blunder because he told this
House certain matter, which has
brought us jn complete disgrace,
without ascertaining the facts 1n the
manner he should have yscertained, mn
the manner official procedure compels
him. He relied not on the health
ininistry, he relied not on the doctors
of the hospital. Me gid not take the
vrecaution of ascertaining direct from
the hospital, whether this thing has
been done. He received jnformation
from a police officer and that was the
end of the matter; as a biblical truth
he comes and says that this has hap-
pened. It is an act of absolute irres-
ponsibality, an act of absolute ineffi-
ciency, He stands a butt of ridicule
in the eye of the woild

Remenober, it concerns Parliament;
temember it concerng Jayaprakash

Narmin. Remember what happens is
~onveyed  throughout the world and
the news network throughout the

world passes it on. Remember, a. a
result ol this action an impression has
gone out, that the Lok Sabha is func-
tioming in that manner, government 1s
functioning in this manner that any-
thing that is done or stated by the
Prime Minister or stated in the Lok
Sabha need not be taken on the face
value. This 1s the umplication of the
thing that has happened.

T also want to zay here; I have seen
with respect to you; you came and
made the announcement. I would
appeal to you; let us be sticking to
the procedure. I have examined cases
in which such announcements were
made: when Stalin’s death took place,
Jawaharlal Nebru’s death took place.
When these deaths are taking place,
it is the Prime Minister Who comes and
makes the announcement. I do not
kpow why you took it on yourself to
make this announcement here, unless
you were directly told, or you directly
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were satisfied and unless you directly
enquired about it, I do not know how
it was. When Jawaharlal Nehru
passed away it was Mr, Subramaniam
who made the announcement. When
Stalin passed away it was Jawaharlal
Nehru who made the announcement.
In such cases it is the Ministry, the
Minister cr the Prime  Ministe; who
comes to the House and makes the
announcement. I am sorry that you
took upon youself to make this an-
nouncement, to make a statement
before the House,

You know that Mr. Chavan and my-
self. we were of the view that it must
be taken in a particular manner, the
procedure must be conformed to,
obituary references must be made the
next day because the leaders of the
pariies should have an opportunity to
say. This ig the advice we gave you.
If the Prime Minister in the mean-
while wanted to make a statement, I
suppose you should have told the Prime
Minister hold it back; we may possibly
adjourn it after 1 make the announce-
ment; obituary references musi take
place tomorrow because it is the right
of the House. Suddenly in the midst
of the proceedings, bypassing the
advice we gave you, which you accept-
ed, without consulting us you came in
here and made this. Obituary refer-
ences impromptu took  nplace—abso-
lutely wrong. Large number of mem-
bers who wanted to participate in obi-
tuary reference could not participate.
Many leaders of the parties had to be
hustled up. They had to make their
extempore obituary references. This
is wrong. If our advice was necegsary,
if you took our advice, 1 suppose when
you revised that opinion you should
have consulted us, should have taken
our advice also. There the Prime
Minister came in with a statement, he
wanted to make a statement; he made
a statement. The House stood adjourn-
ed gnd the Parliament of India has
become a laughing stock, I am sorry
to say that.

I say that not with anger, not with
malice. I say that not with the pur-
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pose ot making capital out of it but as
a parliamentarian. Parties may come;
people may come, governments may
come but the institution is there. Par-
liament of India must not be put into
a position in which it has got {o bow
its head in shame. Today I stand here
with my head hung in shame because
the House pusiness had 1o pe interrupi-
¢od; the House had to be called back.
The House is now told that in all the
obituary reterences we made saying
very repeatedly that a great man has
passed away. that we have all blunder-
ed, that we were making obituary
references on the living body of
Jayaprakash Narain, nothing is more
shamefu] than that, this position has
come,

1 am sorry that the Prime Minister
chose to make his apology and then
qualify it and then was saying that I8
that and this is that, characteristic of
him. Characteristic of him, may be on
the other occasions, but characteristic
it cannot be with respect to the shame-
ful incident that has taken place.
1 do not want to add more to that
because you have agreed to admit an
adjournment motion on that, More
things will have to be said about it.
It Government is to be run, it Parlia-
ment js to be run in this manner and
i procedure need not be conformed
to and ultimately this lands us in a
ridiculous position, there is nothing
more painful than that. This obser-
vation I have got to make.

1 again appeal to the Prime Minister
to be repentant about it, to be really,
sorry about it and not be self rituous
about it and come out with the state-
ment that will satisfy the frayed feel-
ings of the members of this House.
‘With this 1 record my protest on what
has happened. 1 bow my head in
shame and 1 am sorry that we have
become a laughing stock, It is for the
Prime Minister 10 do something to
redeem the prestige of this House, the
prestige of the Members, the prestige
of the Government and to put us back
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in the positron in which we ought tc

I join the Prime Minister in the
wish that he made. We are happy that
Shri Jayaprakash Narayap has not
passed away, We bow to God that he
is given longer life to carry on and
that we have him among our midst.
Thiy iz the observation that I have
to make. ‘

MR. SPEAKER: Shri A, C, George
has given notice of the Motion—

‘That this House unamimously
expresses its heartfelt relief to hear
the progress of Shri Jayaprakash
Narayan's health and wish him Jong
Iife, steady progress and full
recovery.”

SHRI A. C GEORGE (Mukanda-
puram): I beg to move
“That this House unanimously

expresses its heartfelt relief to hear
the progress of Shri Jayaprakash
Narayan's health and wish him Jong
hfe, steady progress and full
recovery.”

MR SPEAKER: Mr. Chavan, you
wanteq to say something.

SHRI YESHWANTRAO CHAVAN
(Satara): It is a very embarrassing
situation for the Parliament and I
share the indignation that was ex-
pressed by Mr. Stephen, the leader of
the Opposition, because such a situa~-
tion puts not only the individual con-
cerned in a difficult position but it is
again the Parliament of the country
and we have been led to0 a position
where we were passing feelings of
condolence for a living person and a
person who is respected and honour-
ed, So. I must share that indignation.
1 cannot help it. But at the sgame
time 1 support the Motion moved by
hon. member Shri A. C. George, We
are very glad that Shri Jayaprekash
Narayen is living amongst us and we
pray that he lives decades more
amongst us.
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MR. SPEAKER;

{Interruptions)

Before I proceed

SHRI B. P. MANDAL (Madhe-
pura): With your permission I want
to move an amendment for sterdy
progress and complete recovery.

MR, SPEAKER; It is there,

I must join with you all in ex-
pressing deep Tregret because some
accusation wag made against me by
the Leader of the Opposition. The
normal procedure in this House has
been to announce the obituary by the
Speaker. In fact to-day I called the
leaders of all the parties when I got
a message at about 10-30 am. in the
morning that the position of Loknayak
Jayaprakash Narayan was critical, as
to what steps we should take. At that
time I did not expect Shri Jayaprakash
Narayan to pass away or at least get
the news of passing away so early ms
that Then we decided, if the infor-
mation comes late we will have the
references to-morrow morning and
the House may adjourn thereafter
When I got the information at about
! O'Clock, when ] was speaking with
the Leader of the Opposition of Shri
Lanka, then jmmediately T came to
the House because I thought my duty
was first to inform the House ag soon
as I was officially informed about the
news. I could not keep back the
news. Then the Prime Minister made
a reference, After the Prime Minister
made a, referenc it would have been
improper for me to adjourn the Huuse
proceedings till to-morrow and ask
the other references to be made the
next day. It would not pe proper at
all.

The Leader of the Opposition is not
entirely accurate in saying that on
oceasiong it is the Leader of the House
that hag made the announcement to
the House. On many occaq}ons the
Spenker has also made announcement
i» the House. That apart, I do not
want to get into & contraversy in the
matter. I deeply regret that it has 50
|
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happened that I had to play a vart in
making the announcement which was
found out not correct later on.

SHRI SAUGTA ROY (Barrack-
pore): May I ask whether it is g fact
that your Secretary was informed
over the telephone while this discus-
sion on the Resolution was going on
that Shri Jayaprakash Narayan had
not actually died and he was asked
that he could go and inform you so
that the embarrasing situation could
be saved. I request you because I
have got information that while the
discussion was going on in the House,
your Secretary got a telephone call...
(Interruptions).

MR SPEAKER' | will find it out.

SHRI SAUGATA ROY: If that is
so, then the matter becomes more
serious . (Interruptions),

MR SPEAKER: This j5 the first
time 1 am getting the information. I
wil]l find out,

(Interruptions)

MR. SPEAKER: In these matters,
we hear only the leaders,

SHRI K. LAKKAPPA: It is not
that the Speaker himself is involved.
When the obituary references were
being made, whether such a thing
happened, kindly check it up from the
secretariat.

MR. SPEAKER I wiil find out

SHR! SAMAR MUKHERJEE (How-
rah): It has been a big blunder no
doubt and it hag lowered the prestige
of the House. The maln thing is, we
have to learn a lesson from this so
that in future this thing never
happens.

AN HON. MEMBER: This should
he the first and last time.

SHRI SAMAR MUKHERJEE: The
Prime Minister has honestly ackaow-
ledged his part in this. So, my only
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appeal is, this should be a lesson for
all of us so that whenever in future
a similar thing happens, we must be
‘doubly, trebly careful to verify it.

I fully join with the wish expressed
‘here through the resolution of hon.
‘member, Mr. A. C. George, that the
entire House expresseg unanimously
its wish for his long life and this
should be conveyed to him and to all
‘his well-wishers.

SHRI HARI  VISHNU KAMATH
(Heshangabad): May I ask ...

MR, SPEAKER: Tomorrow
is- adjournment motion.

.SHRI HARI VISHNU KAMATH:
There is just one clarification I want.
May I, in all humility but with all
earnestness, ask why the Jaslok Hos-
pital was not contected before thre
news was conveyed to the House®?

there

MR. SPEAKER: I think thesn gues-
tions will come up tomarrow when
the adjournment motion comes. We
have got an adjournment motion. (In-
terruptions). All these points may
arise when the adjournment comes
up. Today I am only considering the
motion moved by Shri A. C. George,

SHRI SAUGATA ROY: There is &
privilege motion against the Prme
Minister .

MR. SPEAKER: That is under my
consideration.

SHRI SAUGATA ROY: The pres-
tige of the House has been lowered. ..
(Interruptions).

MR. SPEAKER: That is under con-
sideration, Mr. Pajnor.

SHRI B. P. MANDAL: I want to
move that amendment. (Interrup-
‘tions).

SHRI A BALA PAJANOR (Pondy -
cherry): I second the motion moved
by Shri A. C. George. in expressing
our gratitude to the Alimghty that
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J. P. is alive and I wish him a hung-
red years. I have to speak because,
as the Leader of the Opposition and
Chavanji have expressed, some mis-
take has taken place and we too par-
ticipated in the obituary references,
Since I expressed my feelings then, I
feel 1 have to express my feelings
again and pray to the Almighty that
J.P. lives many more years. But at
the same time, 1 have to mention, to
err is human; to forgive is divine,
But we cannct err too much and make
this House—I do not want to use the
word  ‘laughing stock’—treat this
House lightly. I do not agre: wiih
many that this is an international
mistake. .. . '

AN HON. MEMBER: Nobody said
so!

SHRI A. BALA PAJANOR: I have i
say it because when the Prime Minis-
ter was making the statement, some
of us tried to make it a joke. Since
it is a serious matter, as the Leader
of the Opposition has correctly put it,
this august Hcouse canot be lakes
lightly. At the same time, you can-
not treat this august House’s proceed-
ings lightly. So, I want to g0 on re-
cord that matter., Whatever may be
the mistake, even that mistake must
be treated in a very  serious fashiow
But with that same feeling, I wish
J.P. to live for many years and

guide us and this House also with his ‘

great inspiration. I am sorry that we
have made a reference and expressed
our feelings as if J.P. is no more. It
is heartening to note that J.P. is still

alive in Jaslok Hospital, Let those
people there be taken to task.
I nope there will be fulle dis-

cussion on the adjournment mot.or.
But I want the Prime Minister to take
those people to proper task why they
gave such an information. From the
statement I understand, even on con-~
firmation they confirmed it. How can
a government function like that? it
is a serious matter and as the CPM
leader expressed it, let there not be a

N



repetition, but I do not wish a repeti-
tion but we cannot also afford to wait
Because suth a mistake has taken
place lct not the Government take
it to thewr advantage and inform us
at a veiy late stage of any matters
At the proper time, after confirming it
correctly, they should inform us in
time

With this, I support the Resolution

SHRI SAUGATA ROY &ir I wan!
to make a clarification 1 just men-
tioned the Secietary got the informa-
tion 1 did not mean the Secietary 1o
the Lok Sabha, I mean your Secretary
1e Secretary to the Speaker who got
the news from the PTI

1 have also moved an amendment
say11g that the Government of Indma
should spare no effort, to satisfy
(Interruptions)

MR SPEAKER I will 1ead out tha*

SHRIMATI PARVATHI KRISHNAN
(Coimbatore) Sir § want to exgie s
the fehing of my Party and myself tn:*
on a occasion hike thiy  the Govain-
ment should not only but Parliament
1n such 4 very swkward situation but
at the same time  the credibility of
‘Government 1s 1n question because,
after all the Prime Minister has been
long enough m admumstration—as
Chi=f Minister 1n a State as a Deputy
Prime Mmister and now as Prime
Minister

AN HON MEMBER Depuly Col-
lector

SHRIMAT] PARVATHr XRISH-
NAN 1 do not want any amendment
to what I am saying

to know that when he 1s comung
forward to the House and making a
statement about Shri Jayaprakash
Narayan, about whose health every-
body was concerned

(Interruptions)

It 18 all nght, they can continue to
They just show how they treat

talk
the House
(Interruptions)
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MR SPEAKER There 1s a par’a-

menialy way of behaving
(Interruptions)

SHRIMATI PARVATH! KRISH-
NAN  Some people seem to st on
Springs

My point 1s that comebody who has
been 1in admmustration and held high
offices one after the other, long
enough, should know definitely that it
i1s only when the Doctor Inchaige
1ssues the bulletin that the new. be-
comes iccentable o the puslie me
innounced to the public  Therefore,
this 1s the question of the credibihty
f the Government on occasions when
such serious matters ate belore the
House and before the people There-
fore 1t 19 not a question of just a
1>.som being learnt We are not school
children  We are serious pailiamen-
tanians It is & costly lesson because
the whole country and the Parha-
meni have been ridiculed Therefore,
it 1» not that I want him to learn a
lesson but 1 want him to understand
that he cannot take Parliament for a
1ide 1n this manner and he should
always, when he comes to ParLament,
be absolutely sure that he hag his
facts absolutely correct on the baas
of reports that are the reports that are
required at that particular tume, at
that particular place, on the particular
subject That ;s what | want to say

1 lend my voice of support to the
Resolution moved by Shrn A C
George and I would algo hke to say
that we are also happy to know that
Shr Jayaprakash Narayan has reviv-
ed and 5 rallying I hope that he wnil
have many years before him

MR SPFAKER Now I put the

Resolution before the House
“That thms House unanimously
expresseg 1its heartfelt
(Interruptions)

SHR; K LAKKAPPA Sur, 1 have
a point of order

MR SPEAKER
of order?

SHRI K LAKKAPPA My point of
order 18

What 1s the pant



351 Health of Shri L.P, (St)

MR. SPEAKER: To make a speech.

SHRI K. LAKKAPPA: This is a
very important and serious matier.
Instead of any motion being moved by
the Leader of the House our party has
to bring such a mection

MR SPEAKER. That does not
matter.

SHRI LAKKAPPA: At the same
time, am very happy...

MR. SPEAKER: That js not a point
of order. Now we will take up f{ne
motion

SHRI G, M, BANATWALLA (Pon-
nani): Those Members who wete mig
led to make condalence speeches
should be allowed two or three words
before you gut this Resolution to the
vote.

MR. SPEAKER: There is an ad-
journment motion pending

SHRI A. BALA PAJANOR: Those
who participated 1n the obituary
reference should be given a chance.

SHRI G. M. BANATWALLA: With
your permussion, I have only a few
words to say. We have all been put
to great shame and have been misled
anto offering condolences for a man
who 18 vers much alive So, [ sun
port the Resolution and wish Shri
Jayaprakash Narayan speedy recovery
and long hife I may only add that to
err js human. A great mistake has
taken place But, then, when the hon
Prime Minister has tendered an un-
qualified apology that he nas erred
when he hag said so. then we should
not pregs the matter too much We
have all been musled no doubt, but r'
will be unjust it we try to make 1 ..ol
tical capital out of this we are thankful
and we are happy that JP is alive
We wish him recovery. But new it
would he wrong to iry 1o be wise aitsr
the event and try to give p.eces of aJi-
vice lo the Prime Minister. Thecefore,
though we are all very shocked and
we exoress our righteous indignauon
at having been misled, though we are
also shocked that the Prime Minister
did not try to verify the matter, yet,
realising that to err is human, realis-
ing that he has submitted an un-
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qualified apology not only b this
House but to the entire natioh, and
realising that we shoulg not try to be
wise after the event, I feel 'Bat the
matter should rest there, instead of
our trying to make political capital
out of it. I conclude by saying that I
support the Resolution and wishg Shr
JP speed recovery and long Li@ .

SOME HON MEMBERS ros

MR. SPEAKER. Do not make it
a debate. We will now take up the
Resolution of Shri A C. George and
the amendment by Shri Saugata Roy.
The amendment says “and the Govetr.-
ment of India will not spare any ‘ef-
forts to save hs life”.

THE MINISTER OF PARLIA -
TARY AFFAIRS AND LABCHR
(SHR1 RAVINDRA VARMA) B 1
object to it. We have never sparéd

any efforts (Interruptions) It
should be a unamimous motion

SHRI X P UNNIKRISHNAN
(Badagara) He is withdrawing it

MR SPEAKER: All nghi, he s
withdrawing it

SHRI SAUGATA ROY: Doss 3t
mean he has spared some effort?

MR SPEAKER, He says he has
never spared any effort
(Interruptions)

MR SPEAKER' The question is

“That this House unanmmously :};ﬂ
presses 1its heartfelt relief to h
the progress of Shi Jayaprakash
Narayan’s heaith and wish him long
life steady progress and full re-
covery.”

The motion was adopted,

MR. SPEAKER: The motion is
passed unanimousiy I do net taink
the House is 1n a mood to transact any
further work.

The House stands adjournegd till 11
O’Clock tomorrow,

1740 hrs,

The Lok 'tabha then gajourned il
Eleven of the Clock on Friday, Murch.
23, 1979/Chaitra 2, 1901 (Suska),



